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70% or more of its population speak
one Ianguage and if there is a substan-
tial minority constituting 30% or more
of the population of the State such
4 State is considered bi-lingwal. At the
district level where 60% of the popu-
lation speaks or uses a language other
than the official lepguage of the State
that language of the minority group
is to be recognised as an official
language in that district in addition to
the State official language. Wherever
the above criteria are satisfied in rela-
tion to the Urdu speaking population,
the State Government are to take
ivecessary action to declare that langu-
age as second language. Even though
Urdu may not be declared the second
language of a State, Government, after
considering the distinctive features
of this language and its rich herit-
age issued a statement on language on
14th July, 1958 setting out in detail
the policy in regard to the development
and progress of Urdu. A copy of the
statement is laid on the Table of the
House, [Placed in Library. See No.
6259/74]. The statement was laid in
both the Houses of Parliament and the
State Govermments were suitably ins-
tiucted to take nccessaty measures for
the implementation of the policy re-
reterred to above The Central Gov-
cinment as well as the Commissioner
tor Linguistic Minoritics remain in
constant touch with the Governments
concerned with a view to ensuring that
necessary facilities  are  provided to
the Urdu speaking population in ac-
cordance with the aloresaid policy.

Basls OF REORGANISATION OF STATES

1201, SHRI SHANKER RAO
SAVANT : Will the Minister of
HOME AFFAIRS be pleased to state :

(a) whether “fundamental basis of
rcorganisation of States in India" men-
tioned in the Charter of AppoiMment
of the Mahajan Commission has been
spclled out any where; and

(b) if so, where and what are those ?

THE DEPUTY MINISTER IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI F. H. MOHSIN):
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(a) and (b). The ‘fundamental basis of
reorganisation of State in India” men-
tioned in the Resolution appoml:ing the
Mahajan Commission is relatable,
inter-alic, to the principles enunciated
by the States Re-organisation Commis-
sion on which the existing States have
becn formed,

12.00 hrs,

RE: ADJOURNMENT MOTION
(Query)

. SHRI JYOTIRMOY BOSU (Dia-
mond Harbour) : We have given
an adjournment motion on the hindr-
ance created on the free and fair
elections in Madhubani. Of course the
principal leader, the Commander-in-
Chief in here to-day. Sq also at
Gaikhata, West Bengal. Sir, it is a
question of freec and fair elections.

We would like the Govermment to
give us a clear statement whether they
will put a stop to this thing and what
they arc going to do about the future.
This is a very® serious matter. Trains
and buses were stopped. The Minister
in charge has been directing the
operations there. This is a terrible
thing. What iv happening to this
country, Sir?

MR. SPEAKER : As far as the
election etc. is concenncd, that is &
matter for the Election Commission

ot stz gt Aoy (vfa) -
TR FTRAAT AT IS 7 | A FAEAT
wro ¥ wrafraa 980 & | 9 mfsgt
g grefrga &1 7 veadde wow Wy
A

weam WERA :  WET a%F M
1 g fEEE AT e §

1 am going to get a statement from
him as to what the factual position is.

Iaet A {67 JGAT 1 W7 WIS Ay @
T G AT CENA TUAT oY qF WY &
Fi1Aquga ¢ f& Ledz o JC
e
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SHR1 JYOTIRMOY BOSU: It is a
serious matter. The Minister is doing
it for his own political advantage.

ot Few fagrdt wmawat @GR &

TR T e Y 8 wgEdr &

24 aTQ® ® J¥ AT 1 @Y 47 W

gt & fagre ¥ er WA qTA AT @

¢ 7 worg mfeai wrw &) € wic A 9

& 7€ | waT T Y ¥y ag ¥ 7% fEan

FEwaT ¢ ? WY TH # dweT @

TEET H P WA A ge faw g,

Tat g g caw famar Far W -

g
AeuW WERW : &7 TA7 @ fF Fr
IAE | FRATIA T )

ot wrw fagrdy oot : @ feard
FQ & gawr 98 ?

SHRI JYOTIRMOY BOSU : Before
the Railway Budget is presented let
him make a statement, We want
them to make it clear.

MR. SPEAKER ; You have to give
enough notice,

SHR1 JYOTIRMOY BOSU: Let him
meke a statement before presemting
the Railway Budget. He is involved
politically and he is doing it for politi-
cal advantage. It is shameful for the
whole country. This gentleman has
been at the root of these things. He
should make a statement.

MR. SPEAKER : You should give
enough notice about it. You bring
it up just now and ask him to make
a statement immediately. T am jwot
allowing it

ot vy femd (ater) : 3w wak qar
FTH HTH VT | TAF) 399 qore qm
FO ¥ gwrva qF faeer 9ifed o
MR. SPEAKER : He should make

a statement at the earliest, today or
tomotrow,
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SHR!I SHYAMNANDAN MISHRA
(Begusarai) : About poll rigging, we
want to know what the Chief Minister
of West Beugal has said and what his
Govt, is doing ?

MR. SPEAKER : It is for the Elec
tion Commission.

SHRI SHYAMNANDAN MISHRA:
The Chief Minister has demanded a
probe; all the political parties except the
ruling party have demanded.

MR. SPEAKER: It is
the Election Commssion.
results will be coming. All these
things you cannot bring up in the
House. They are concerming the Elec-
tron Commission,

oft e fagrdt Aroda) ¢ TAAY WY
dfgnr W@ | fafreee i qe &

oft wy fawd : oy dora frarame o
awz v 3t arew 9@ 1 T g
TRATE

oft srze fag o avdat: 72wt wadt
wuAY graw &1 fAwaw FTRE
I el f5 g Redz )

ot vawaaa faw ;o mow F@r wd
ga1 ¢ f oF wfgequa 4 11 Te9
# faiter wréx gwr @ 7

AW WENAW @ EAENA FHIAA BT
q¥ srEegTy § WY I foie amdv
fear & 1o @1 F AW ASA &
qifegde #1 &) w@|AT T !
body.

concerning
All the

That is an autonomous We

cannot interfere,

oft meeea faw oifeee wmw
sfear & s A1 T &0

ot w fomd : X aEAMFA®
3 wriiEe g § | T §A1 | gEOEW
firar & 1 Xm wfedY «1 a fiear
e gr Al @ g¥E WA awe
qw FTAT A He wgw w1 ar W
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YT sy W ) s g Ay W o
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ot WA fagrdt aveddy @ W
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ASTR WEY : BHAIA TABTAAT
aLA &9 Afag

st Hew fagrd arowwy : cHET o9
oy dfen fed |

Fwaw wgvea : 3fen qww A T Aw
FeTHT TE WEAT B |

st go qYo et (T%a<): T@wT AT
79T @ € | WU T IF 9ITAT &Y IS
HTAT A & & AT XY AT AE £
I & 12 XAAT W 7T @

Srum WEWY : ¥N TAT & WY
T, B AT | FIIE F FIH A
AT EAAAE |

st q®o Qo WHMH (s{AaT) : g7
yng sfedfea @) ot
quef |

12,09 hre,

RAILWAY BUDGET, 1974-75

MR. SPEAKER: Now, the Rail-
way Minister,

THE MINISTER OF RAILWAYS
(SHRI L. N. MISHRA) : Mr, Speaker,
Sir, I rise to present the Revised Esti-
mates for the year 1973-74 and the
Budget Estimates for 1974-75. (Imter
ruptions),

it wg femd (aiwr) A sgEedr
SO § | § w1 A TWH
AT §Y ST Arfed 1 o mifyat A
FTE &, 9@ &) for e @ § 1w
MNZ A/ TAFT QTR F99 |

MR. SPEAKER : Let the Minister
continue his speech.

SHRI L. N, MISHRA ; As is cusio-
mary on this occasion, I shall first
review the results of the fast financial
year iec. 1972-73. When my able
predecessor presented the  Railway
Budget for that year, hc had every
hope that the upward trend in our
cconomy would bolster rail transport
and thereby improve Railways’ earn-
ings. Unfortunately, very early in the
year it became apparent that thesc
cxpectations might not come truc.
Large scale power shedding, mulki
rule agitation in Andhra Pradesh, strike
by engineers of U.P. State Electricity
Board and other disturbamces adversely
affected the working of major industrial
units and the general state of national
economy.

Against this background, when ]
presented thc Revised Estimates for
that year to the House, I had to scale
down the originally estimated surplus
of Rs, 32.53 crores to Rs. 12.40 crores.
1 was still optimistic that despite a
shortfall ir the originating traffic, the
situation would be somewhat retrieved
by the increase in the lead, emerging
improvement in economic activity and
the favourable change in the overall
traftic mix. This hope has, however,
not heen fulfilled and the actual sur-



